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In The Central Administrative Tribunal 
Calcutta Bench 

Cp.437 of 1997 

Present : Hon'hle Mr, G.S. Mairtgi, Administrative 

AnilIKurnar Ghose 	 .•.. Applicant 
-vs 

Union of India, service through 
the General Manager, Eastern Railway, 
170  N.S. Road, C4lcutta-1, 

TheSLr. Divisional Personnel Officer, 
Eastern Railway, Sealdah Divis ion, P.O. 
S;ealdah, Calcutta-.14. 

Respondents 

For the Applicant : Mr. B. Mukherjee, Advocate 

p 

For the Respondents: N one 

Heard on : 8-5-2000 
	

Date of Order : 2-5-2C00 

This application has been filed underSection 19 of the 

Adminitrative Tribunals Act, 1985 by Shrj Anil Kr, Chose, retired 

employee of the Eastern Railway against the Union of Indiathrough 

the General Manager, Eastern Railway and Senior Divisional Personnel 

Officer, Eastern Railway regarding non—payment of retirement bene4 

of the applicant as also non—consideration of the representation 

made by the applicant to the railway authoritT1 

2. 	It appears that the retirement benefits of the applicant 

have been withheld by the authority on account of disciplinary 

case 	as lodged against the applicant and in respect of which 

the Enquiry Officer has since submitted his report to the respon—

dents. The enquiry report was submitted by the Eruiry Officer 

vide his report dated 26.4.1995 and the D±vis1onl Commercial 

Contd.... 
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Manager, Sealdah had addressçd the applicant to submit his 	t/ 

-i/ 
r-y against the said 	 within 10 days of receipt of 

this letter dated 26.4.1995. Thereafter, the applicant submitted 

his zevzrit on the enquiry report. But no progress 	made in this 

regard and in the meantime the applicant retired from service in 

the year 199.i 

Ld. Advocate Mr. Wukherjee appears on behalf of the appli-

cant and submits that except provident fund, which has been paid to 

the applicant, no other retirement benefits have sof ar been received 

by the applicant. The period of 5 years has already elapsed from the 

date of submission of the enquiry report by the Enquiry Officer. 

The respondents have 	filed any reply to the application 

and no one has appeaied on behalf of the respondents to-day. It 

appears that Ld. Advocate Mr. Sanxaddarwas earlier representing the 

respondents, bot since he is no lOer on the panel of Eastern Rail.- 
.... 

way, has not appeared. 

Ld. Advocate Mr. Mukherjee for the applicant has drawn my 

attention to the instructicns issued by the Eastern Railway on 25.6. 

1986 (Annexure-A3 to the application) as also the instructions 

issued on 26.6.1987 regarding finalisaticn of the disciplinary pre-

ceeding within the specified period of time. 

60 	The applicant filed this application before this Tribunal 

in April, 1997 where his age is stated as 60. That means in 2000 
n ow 

he isged about 63 years • It is not understood as to w4y the 

enquiry report-s,submitted and when the instructions of the Railway 

administration are there that the matter should be finalised quickly, 

no action has been taken in this case till now. 

7. 	Considering all the facts of the applicant'-and as also 

the fact that no reply has been filed by the respondent, the appli-

cation is disposed of by directing the General Manager of the Eastern 

Centd.... 




